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COMPULSORY PAID LEAVE DURING PREGNANCY
Azad Shri Kirti (JHA)

Will the Minister of PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS be pleased to state:

(a) whether the Government proposes to implement a policy that warrants compulsory paid leave of suitable duration during female
employees pregnancy; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor?

Answer

Minister of State in the Ministry of Personnel, Public Grievances and Pensions and Minister of State in the Prime Minister's Office.
(DR. JITENDRA SINGH) 

(a): No, Madam. 

(b): Does not arise. 

(c): There are already provisions which prescribe that a female Government servant (including an apprentice) with less than two
surviving children may be granted maternity leave by an authority competent to grant leave for a period of 180 days from the date of its
commencement. During such period, she shall be paid leave salary equal to the pay drawn immediately before proceeding on leave. 
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